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Administrative and Accounting Manu­
al for Marine Products Export Deve­

lopment Authority

572. SHRI L. K. DOLEY; Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION 
be pleased to state:

(a) the year in which the Marine 
Products Export Development Autho­
rity was set up;

(b) whether it is a fact that no 
administrative manual and accounting 
manual have so far been drawn up for 
the Marine Products ExDort Develop­
ment Authority;

(c) the reasons therefor; and

(d) the steps taken in this regard?
THE MINISTER OF STATE IN 

th e  MINISTRY OF COMMERCE 
a n d  CIVIL SUPPLIES AND CO­
OPERATION (SHRI ARIF BEG): (a) 
The Marine Products ExpK>rt Develop­
ment Authority was set up in the 
year 1972.

(b) to (d).  No administrative 
manual has yet been drawn up.

A Draft accounting manual has al­
ready been compiled by the Marine 
Products Export Development Autho­
rity.

3648 LS—3.

The Marine Products Export Deve­
lopment Authority regulatioms pub­
lished in the Gazette on 27-8-77 com-  
tain considerable information about 
service conditions and allied matters. 
M.P.E.D.A. has taken up the prepara­
tion of an Administrative Manual.
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Dilntion of Share Capital b7 Sterling 
Tea Companies

575. SHRI P. K. KODIYAN: Will
the Minister of FINANCE be pleased 
to state:

(a> whether the sterling tea com­
panies have agreed to dilute their 
sjiare capital complying with the 
FERA;

(b) whether the sterling tea com­
panies have decided to merge them­
selves into two groups and diversify­
ing their activities; and

(c) what are the details and Gov­
ernment’s response thereto?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING

(SHRI H. M. PATEL)- (a) Yes, 
Sir.

(b) The Indianisation scheme of 
mosi of the sterling tea companies 
consists of a group of sterling tea 
companies merging into Indian com­
panies formed for the purppse of tak­
ing over their existing Indian busi­
ness. As of now, there are no pro­
posals for the diversification of their 
activities.

(c) The indianisation proposals of 
the sterling tea companies e r e  engag­
i n g  t h e  consideration o f  G o v e r n m e n t .  
In principle, Government have n o  
objection to such method of India­
nisation by sterling tea companies.




